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Cases for increase in property 
Tax of House owners in 
Sonth Zone of D.M.G.

2513. SHRI PHOOL  GHAND 
VERMA : Will the Minister  of 
HOME AFFAIRS be pleased  to 
state :

pf (a) whether a large number  of 
cases under section 126 of the Delhi 
Municipal Corporation  Act,  1957 
for increase in property tax of house 
owners in South Zone and  New 
Delhi South Zone of the Delhi Muni-
cipal Corporation are pending ;

(b) if so, number of the house 
owners concerned locality wise whose 
cases are pending in these two zones 
under the above section and for how 
many years each case is pending;

(c) whether delay in disposal  of 
these cases will lead to the denial of 
benefits of the latest Supreme Court 
Judgement to the house owners cx)n- 
cerned; and

(d) how  many  such  CA5»es 
have been disposed of so far during 
the year 1981 ex-parte by the South 
Zone of the Municiy)al Corporation 
of Delhi and how much time till be 
taken in disposing of all the pending 
cases under section 126 of the Delhi 
Municipal Corporation Act by the 
two’̂zones of the Corporation ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HOME 
AFFAIRS  (SHRI  YOGENDRA 
MAKWANA) : (a) and (b). Appro-
ximately  17,000 cases  f»f assess-
ment arc pending under Section 126 
of the Ddlhi Municipal Corporation 
Act, 1957 for South Zone and New 
Delhi  Zone  of the  Municlpa I 
Corporation of Delhi. The  Muni-
cipal Corporation  of  DclW. has 
stated that compilation  of loca-
lity-wise and year-wise information 
about each property covered in these 
cases, is a time consuming prcx̂s 
as no such compilation has been made 
so far.

(c) No, Sir.  The Corporation 
will decide all pending cases in accor-
dance with law.

(d) The Municipal Corporation 
of Delhi has stated that 132 cases 
have been decided ex-parte during 
the current financial year.  Time 
taken in disposing of cases depends 
upon the produciton of requisite 
document* and information by the 
assesses.  The  Corporation  has 
Stated that all efforts are, however, 
made for expeditious disposal of 
cases.




